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CENTRMi ADMINISTRATIVE TRIBUNAL 

CIRa^T BENCH, LUCKNOW

'Y-

Registration O .A . No. 322 of 1989(L)

Angad Lai , , . , .  Applicant

¥ s .

Union of India Sc ors . . . .  Respondents

Hon' Mr. Justice Kamleshwar Kath, V*C .

Hon* Mr. K . Obayya,- A.M^__________________

(By Hon' Mr. Justice Kanleshwar Nath,V,C,)

9-

%

The above application under section 19 of the 

Adninistrative Tribunals' Act No .XIII of 1985, has been 

mo\?ed by the applicant seeking relief to quash the 

impugned order dated 6 ,7 ,1989 , contained in Annexure~No.2.

2. We have heard the learned counsel for the applicant 

and perused the docunents on record.. -Sfennexvae No. 2, only 

deals with modifications made in the standing instructions 

regarding casual booking of Artists as originally laid-down 

in an order dated 3 .6 ,8 9  (Annexure N o .3) . Annexure Ko .l, 

is the chart of the duration of work done by the applicant 

between 1986 and 1989, Col\mn N o .2 of the chart shows that 

the applicant had worked in broken periods from time to time, 

the maximum period of which was only 15 days, i . e . ,  between 

'5 ,3 ,8 9  to 9 .3 ,8 9 . It has not been shown that by working 

in that manner, the applicant has acquired any legal right. 

It has also not been shown that the impugned order dated

6 ,7 ,89  contained in Annexure No.2, which is a modification 

of a policy contained in Annexure N o .3 suffers frcm any 

illegality. The application is dismissed in limine with 

no order as t ^ c o s ts .

M E M R  u y  VICE CHAIRMAN

(sns)

Decanber 19, 1989 

Lucknow.

I
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CENTRM. ADMINISTRATIVE TRIBmAL 

CIROIIT BENCH, LUCKNOW 

• • • • •

Registration O .A . No. 322 of 1989(l )

Angad Lai . . . . .  Applicant

\i's.  ̂ .

Union of India & ors . . . .  Respondents

Hon’ Mr. Justice Kafnleshwar Kath, V X ,

Hon* Mr. K . Obayya,-‘A.M^

(By Hon' Mr. Justice Kanleshwar Nath,V,C.)

V-

The above application under section 19 of the 

Administrative Tribunals' Act No .XIII of 1985, has been 

moved by the applicant seeking relief to quash the 

impugned order dated 6 .7 ,1989, contained in Annexure-Ko.2.

2. We have heard the learned counsel for the applicant 

and perused the docunents on record. Annexues No. 2, only 

deals with modifications made in the standing instructions 

regarding casual booking of Artists as originally laid-down 

in an order dated 3 .6 .89  (Annexurs N o .3) . Annexure No.l, 

is the chart of the duration of work done by the applicant 

between 1986 and 1989. Col\mn No .2 of the chart shows that 

the applicant had worked in broken periods fron time to time, 

the maximiui period of which was only 15 days, i . e . ,  between 

'5 .3 .8 9  to 9 .3 .89 .  It has not been shown that by working 

in that manner, the applic^t has acquired any legal right. 

It has also not been shown that the impugned order dated

6 ,7 ,89  contained in Annexure No.2, which is a modification 

of a policy contained in Annexure N o .3 suffers fron any 

illegality. The application is dismissed in limine with 

ho order as tjia.costs.

%  i
VICE CHAIPMAN

(sns)

December 19, 1989 

Lucknow.
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IN tTHJS tDN* BLE CENTRiaj ADMINISTSi^TIVE TRIBUNE, 

(CIRCUIT BENCH), LUCKNOW.

Jipplication No. 5'-̂  of 1989. V ^

(APPLICATION UNDER SECTION 19 OP THE AEJvIINISTRATIVE
TRIBUNi&S ACT, 1985^

■~r:' Ajigad Lai, aged aJaout 30 years, son 

of Shri Rajadhar Lai Srivastava, 

resident of c/o Shri h .K , Gupta, House 

No.512/384, 4th Lane, Nishatganj, 

Lucknow.
i^plicant

r

versus

1. The Union of India through the 

Secretary to the Government of 

India, Information & Broadcasting

Ministry, New Delhi.

2. Doordarshan through its Director
i

General, Sansad Marg, New Delhi.

3 . Doordrashan Kendra, through its

Director, 24, Ashok Marg, Lucknow. Re^ondents.

' 4

1. Details of the l|®CDE!SsacSa» Jpplicant t

(i)

(il)

(iii)

Name

Pather3:s name

* Angad Lai

: Gajadhar Lai Srivastava

Dfesignation & » Lightening Assistant,
Office in which Doordarshan Kendra,
ertployed 24, Ashok Marg, Lucknow.



J

(iv) Office address * EDordarshan Kendra, 
24, Ashok Marg, 
Lucknow.

(v) Address for service * C/o Shri A.K. Gipta# 
of all notices House Nq . 512/384, 4th Lane,

Nishatganj,
Lucknow.

2 . Particulars,of Re^ondents *

(i) Name and/or design^ (l) The Secretary to the 
ation of the fie^- ‘ Gpyernment of India# 
ondents Ministry of Information.

and Broadcasting,
Nev/ Itelhi,

<2| The Director G»eneral, 
Doordarshan, Sansad Marg# 
New Delhi.

J

(ii)

<3) The Director,  ̂
Doordarshan Kendra, 

. 24, Ashok Marg, 
Lucknow,

Office adtoss of t 1. Ministry of Information 
He^ondents ^nd Boradcasting,

New Delhi,

2 . Sansad Marg, New Delhi,

3 . 24, Ashok Marg, Lucknow.

(iii) for service , As'given in sub^ara (li)
Of all notices aJbove. ' ^

3 . Particulars of the order against which ^plication

The ^plication is directed against the order 

dated 6,7.1989, issued by the Director, Doordarshan Kendra, 

(Re^oiident lto.3), by which enpanelled persons like



Applicant, are restricted to be re-enployed at the time 

when they have become overage and at the time wl>en they 

have become s ineligible to serv4 elsewhere,

(ii| Subject in brief % 2?he Applicant is being denied'

the regular sppointment as the 

Office Order dated 6.7,1989 

inposes a restriction that the 

enpanelled persons shall not 

be considered for re-enploy- 

ment in future.

4, Jurisdiction of the Tribunal t

The applicant declares that the subject matter 

of the order against which he wants redressal is within

the jurisdiction of the Tribunal,

.. J

5. The ipplicant further declares that the ^p lic a ­

tion is within the limitation prescribed in Section 21 of

the Administrative Tribunals Act, 1985,

6, Pacts of the case j

(1) That the applicant was selected through a 

selection CSonmittee, duly constituted by the Department, 

alongwith thirteen other persons on the post of Lighten­

ing assistant (casual) and a panel was pr^ared of these 

persons.

(2) That there were six permanent posts of



<f '

Lightening Assistant in the D^artrnent and on one post 

of Lightening Assistant four casual Lightening Assistants 

were assigned work term by term almost equally whose names 

were in the p anel.

(3) That the work and conduct of the l|)plicant 

have always been JSSGSX satisfactory and nothing adverse 

was ever communicated to him. His work and conduct have 

been ^preciated by his siperior officers.

( 0  That it may be stated here that the i^plicant 

was allotted vrark from time to time and at the end of the 

month p ayments were made to him,

s

(5) That the :i|)plicant was ^pointed on the afore­

said post in December 1986 (23,12.1986) and he continued 

to work on the same post of Lightening Assistant upto 

6.4.1989 and as such he has conpletecVv/orked more than 

240 days on the said post. A chart showing the days worked 

by the i|)plicant is being filed as Annexure to this

application.

t 4 {

That the grievance of the i^plicant is that 

an Office Order has been issued (dated 6.7 .1989| by the 

Re^ond^nt No*3 by which it was ordered that enpanelled 

persons like the ^^plicant, shall not be engaged in work 

in future in the Doordarshan Kendra# Lucknow. Besides# 

this, the Re^ondents have retained some persons of theix 

choice in service while the services of the ^plicant have 

been discontinued. A true copy of this inpugned order is
I ■'

being filed as Annexure H-̂ .2 to this ^plication.
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(7| Tbat it would not be out of place to mention 

here that prior to passing of the order dated 6,7,1989, an 

order ,was passed on 3,6.1989 by the same authority i .e , .  

Director, DDordarshan Kendra# Lucknow, to the effect Hkfc 

that only the eligible and experienced persons should be 

engaged on the basis of contract, h true ccpy of this

document is being filed as Annexure tan.3 to this applica­

tion.

(8) That it would be pertinent for mentioning 

here that at present there are twelve permanent posts 

of Lightening Assistant in the d^artment, and the 

Re^ondents have ^pointed 4 to 5 bx inej$>erienced persons 

and whose names are not borne in the panel, '

(9) That at the tirae of eppointment, the j^pii- 

cant was told that he should not make himself engage 

elsewhere so as t© be regularised.

ilO) That the casual Lightening Assistants engag- 

ed in Doordarshan, Delhi, who have become overage, while 

remaining in service in the d^artment, have been regula­

rised by the direction issued by the Director General, 

Doordarshan, New Delhi, a true copy of the direction, 

in the light of which the Casual Lightening Assistants, 

engaged in DDordarshan, Delhi, were regularised in service, 

is being filed as ^nexure Nn.4 to'this ^plication,

(11) That the case of the j^plicant further gets 

strength from the fact that an office Memorandum dated
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issued from the Directorate General, Doordarshan, New 

Delhi, by which it was required from all the Doordarshan 

Kendras to furnish the information regarding the total 

number of Casual bookings during the financial years 

1980-81 to 1987-88 so as to regularise them. A true copy 

of this document is being filed as jynnexure No.5 to this 

spplication.

(12) That a number of juniors to the J^plicant, 

who have been appointed in the manner as the i|>plicant 

was ^pointed, have been regularised in service - two of 

them are Shri Ram Singh and Shri Charu Chandra Joshi.

It is inportant to mention here that the father of Shri 

Chazru Chandra Joshi, is Head Clerk in the d^artment.

(13) That it is pertinent to mention here that 

the ^plicant was also given artificial break in service, 

with the only intention not to regularise him in the ser­

vice, while his juniors, as mentioned above, have been 

regularised in the service*

(14':) That the D.A. for the last assignment 

as well as of some other period has not yet been paid ,to

the Jlpplicant, which clearly shows the malafide intentions 

of the Respondents.

(15| That the ||>plicant was required to sign in 

the same duty register in which other regular Lightening 

Assistants also put their signature^
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(16) That as per Standing Orders of the d^art-

ment only enpanelled persons should be assigned work alt­

ernatively. A true copy of this document is being filed 

a® ^nexure to this ^plication.

(17) That according to contract, whenever any 

prograntne is telecast, the name and designation of the 

eaployee, involved in the shooting in that particular 

progranme, are to be shown in the screen. The name of 

the ^p licant was also shown many times, which makes it 

clear that the iipplicant was also a member of that unit 

which did the shooting of that programme.

(185 That the action of the Re^ondents is to 

oust the ipplicant from the service and to give rooln to 

persons of their liking on the basis of their pick and 

choose policy. The intention of the ae^ondents is to ’ 

Z ' ■ 9ive ^pointment to new incumbents of their own

choice so that they may gain e3$>erience and may get their 

^pointment on regular basis.

(19) That the l^jplicant is clearly entitled to

be ^pointed on regular basis and not on contract basis,

and treating him still on contract basis is against the 

Statutes.

(20^ That the action of the He^ondents of regu­

larising the juniors, v/ithout considering the case of the 

senior persons - i^plicant in the instant case - is 

against the provisions of Article 14 and 16 of the

Constitution of India.
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V-

8

(21) That the action of the Re^ondents of dis­

continuing the services of the J^plicarit is also illegal 

and arbitrary, particularly when the Applicant has become 

overage for ^pointment in other Government departments 

also and taking into account that the J|)plicant has bfeen 

working on casual basis in Doordarshan Kendra, Lucknow to 

the entire satisfaction of all concerned.'

A

(22) That the action of the Re^ondents in the 

case of the 4>plicant, is clear cut unfair labour practice.

(23^ That the Re^ondents also violated the pro­

visions of Section 2 (ra) and fifth Schedule item Mo.l(iO) 

of the Industrial Dilutes Act, 1947, as the Doordarshan 

has been held as an Industry.

(24) That the order, contained in Annexure lfc.2, 

is arbitrary and malafide and the same would be punitive 

in nature and would also tantamount to retrenchment of 

services of the <^plicant*

GROUNDS

I .  . Because the order dated 6.7,1989, contained in 

Annexure No«2, is against the provisions of 

Industrial Dilutes Act and it would not give 

re-enploymerit to the ^plicant as he is overage 

and as such hits the provisions of Section 25-H 

of the Industrial Dilutes Act*
N

'Tc
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I I .

III.

Because the AnnexureNo.2 would bring inaction 

which aia be punitive in nature and would also 

be retrenchment in case it is made ^ p l i c ^ l e .

Because the action of the Re^ondents in viola­

tive of Articles 14 and 16 and also 21 of the ' 

Constitution of India.

IV .

r

V.

Because the action of the Re^ondents is against 

the Section 2 (ra) of the Industrial Dilutes 

Act and is also unfair legal practice.

Because the Rei^ondents have put artificial 

break in service of the J^plicant which is 

against the provisions of ^Industrial Dilutes 

Act.

VI. Because the action of the Re^ondents of
I

^pointing persons by adopting pick and choose 

policy is illegal and arbitrary.

VII. Because the action of the Respondents are clearly 

discriminatory and is also abuse of power.

VIII. lecause the ^plicant is entitled to be treated 

as a regular errployee as he conpleted more than 

240 days in service, ignoring the artificial 

break given by the Re^ondents.

I X . Because the J^plicant has been left with no 

other alternative.



7. Reliefs sought *

In view of the st>ove, the applicant prays for 

the following ^reliefs *

* 10 I

(a^ This Hon'ble Tribunal may be pleased to quash

the order dated 6.7.1989, contained in ^nexure 

Nd .2 .

T ‘
(b) The Re^ondents may be directed to regularise 

the Applicant in service.

(c5
The Re^ondents may be further directed to pay 

all the held ip dues to him. '

(d) Oost of the Application may also be allowed in 

favour of the i|)plicant.

8 . Interim relief/order prayed j

pending final decision on the ^plication, the 

applicant seeks issue of the following interim order s-

This H^n'ble Tribunal may be pleased to stay the 

operation of the iirpugned order dated 6.7.1989, contained 

in Annexure No.2.

■X

9. Details of remedies exhausted j

It may be stated here that there is no remedy 

that can be availed against the Annexure 1^.2.
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10, Matter not pending with any other court, etc.

The ^plicant further declares that the matter 

regarding which this application has been made is not 

pending before any court of law or any other authority or 

any other Bench of the Tribunal.

V
{

11. Particulars of Bank Ecaft/postal Order in re je c t  of 

i|>plication fee t

1* Name of the Bank on which drawn t

2 . Demand Draft No. t

OR

U  Number of postal Order(s) i
2. Name of the issuing post Office * ^

3. Date of issue of postal Order(s5ij ^

4. Post Office at which payable , ■ GiPS.,,

12. Details of index.

An index, in dijdicate, containing the details 

of the documents to be relied upon is enclosed.

13. List of enclosures

(i)

(ii)

(i ii )

(iv)

Ghart showing number of days worked, 

litpugned order dated 6.7.1989. 

order dated 3.6.1989.

Direction issued by the Directorate General 
for regularising the casual enployees.



V

(-

(v) Office Meroorandura from the Directorate General

(vi) Standing Orders of the department.

In verification!

I# Angad Lal> son of 3Q£3Q£ Shri Gajadhar Lai 

Srivastava» aged aJx>ut 30 years, working as Lightening 

Assistant on casual basis, resident of C/o «  shri A.K, 

Gupta, House No.512/384, 4th Lane, Nishatganj, Lucknow, 

do hereby verify that the contents from 1 to 13 are true 

to my personal knowledge and belief and that I have not 

suppressed any materi^ facts.

Lucknow,

Signature of t^ 'ippiicant

i 12 i

The Registrar,

Central Administrative Tribunal, 
Allahabad (Lucknow Bench),

\
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Dooriitiiruĥ a* , .̂  :-■, ■ * ;̂^

Thia U  In continuation of tlUs Dir«ctoffi*t«^<»
W.00 No. i(23)A7-^UV0i-IV) i ^ U ^  4 i 9 . X m  OH ‘ 

.subject* V  ̂ V.,S  ̂ •• . .?■

A furth.tr Xlat of long term «u‘ti«^«

A-

offered bookiHQ in fi>rtrtiohthly cwiU^ct* With Of>«
In btetWi>ori th)(> two contJC<»ct» analnst Vdc«nct«9f ''lr* ■ 

cd>u, tha numbijr of ullQlblo C4<i‘Jt<i4t«ia la raor« th^n 
«.V4li«bl<j viJc^nciu»,Ui«y W  b» bQoHrt̂ ôrt yot̂ itî n.#̂  
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4 .6 .2  f^afficT 3ITUR q r  jpnf q r  v w t  ^  f m .  ^  f^fTpr "î ftrrat ^  ;s w ? ^  ^pt itsf ^  -c(t^
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